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URGENT
ASSEMBLY MATTER

GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
OFFICE OF THE COMMISSIONER OF EXCISE, ENTT. AND LUXURY
TAX L & N BLOCK, VIKAS BHAWAN, L.P. ESTATE, NEW DELHI-110002

F.No.Ex./IMFL/A.Q./2028/ { - 6 ) Dated: | 3’) W)M)/S
To, ‘

\/ Deputy Secretary (Question Branch)
Delhi Vidhan Sabha Secretariat,

Govt, of NCT of Delhi, Old Secretariat, -
Delhi-110054.

Sub: Reply of Un-Starred Question No.64 for 15.12.2023, raised by
Sh. Ajay Mahawar, Hon’ble Member.

Sir,
Please find enclosed herewith reply of Un-Starred Question No.64

raised by Sh. Ajay Mahawar, Hon'ble Member for taking necessary
action at your end. '

Encl. As above (100 copies).

Yours faithfully,

Assistant Commissioner (P.Q)
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